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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

R.A. No. 178/2OO4

IN

O.A. No. 1038/2OO3

f
.4

JULY 2OO4

HON,BLE SHRI S.A. SINGH,

1. Sanjay Kumar
2. Satbir Singh
3. Manoj Kumar
4. Dilshad Bano
5. Yogender Mehta
6. Mith]esh Paswan
7. Partap Singh Rana
8. Chander Pal

\
MEMBER (A)

Review Appl icants
(AIl C/o Sanjay, S,/o Late Shri Jai Chand
R/o House No.3938, Street No.l3, Shanti
Mohalla, Gandhi Nagar New Delhi.)

versus
a

Commissioner of Customs (Administration)
I.G. I. Ai rport
New Delhi

Chief Commissioner,
Central Excise, C.R
New Delhi

Bui 1 di ng

Ministry of Finance
through its Secretary
Department of Revenue
General Admi n'i stration(R)
North BIock
New Delhi. Respondents

O R D E R (BY CIRCULATIO|I|I

NEW DELHr THrS,zr.z.r\
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The present R.A.

appl icanB for review

1038/20O3 on 12.4.2OO4.

No.178/2OO4 has been filed by the

of the order passed in OA No.

i*a
+

-t*ttr ri '.f'":.r.,,..



? " The ground f or seekirf g rel ief s in the present RA

is that the Tribunal has not c,nsidered rerief s.ught f*r^
lsy the applicants properly, and in stririt-, and that
principle of res judicata did not apply as the reIiei.f,
s*u*ht in the 0A No- roSB 2005 is clifferent to the
earlier oAs. Further., there is an error apparent on trrc,
f arr:e r:f the record that lett r rjaterj 50 " .3 - 99 Has i ssued
from the office of c.mmissi,ner of cust.ms (Gen-), New
(.r,s1o**' House . Ner,rr DeIhi, by which the applicants rn*re

engaged in the *ffice of Faridabad Division. thus they
herrre claimd- f or engagement to the of f ice of the
Commissioner- and this cannr:t be turned dcrwn -

3 . The rel ief clause g a) r:f the OA is read as
under:

)

f

" 8. a) issue a Writ of Mandamus or anycrther Wri t of the 1 i ke natu re di rectins thcErespondents to re*engage the services 
"t theapplicants in preferenCe t. junior, iresher.r:,and outsiders as the respondents havean?ointed juniors to the applicants which i.*:;evident from thei r off ice nrders dated20-08-99, 9-S- ZAOZ. 4 _6-ZAOZ, S-T -ZAOZ anr:Jthe latest order dated 4-Z-ZOO3 attached asAnnexure A*4 (col ly) and also in view crf the:f act that large number of vacancies of <jai Iywagers are lying vacant due to appointment af$epoys from daily wagers- "

From the .rder in the judgement dated Lz-4-zo()4
i t is apparent that it is in relation to the relief clause

in this RA have
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reproduced

;r l ready been

above ., Fu rt he r i ssu e ra i sed

adjudicated in the judgement,

5. By filing the present RA, the applicants
t(r hE -arguej the whole case again ralhich is
permissibl.e- ldhile delivering the judgement the
Applicants were duly heard as such the RA has no

There is no error apparent art the face of the record

want:::,;

nnt

Rev i eurr

mertt.

t^lhich

,-.3r*--



cou 1d

does

rr:i th

Act -

call for a review nf the

not come within the ambit crf

(i) of the

RA, which is

order " Further

order 47 Ru le L

Administrative

-3
this RA

CPC rea.d

TribunalRt.r le 22(3) (f )

6. In view of the above, nothing survives in the

accordinglv dismissed in circulation-
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Member
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